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OR .420/93 

Judgeme nt 

( As per Hon0  Mr. A.B. Gorthi, Mar 

Heard Sri P.8. Vijayakumar, learned counsel for 

the applicants; and Sri V. Bbimanna, learned counsel 

for the respondents. 

All the applicants herein j*o were in$tialll.. 

en'eged as casual Telephone Operators Grade II under 

the Eastern Naval Command 0  Visakhapatnain, on various 

dates ketween 1970 and 1982. They were subsEquently 

reqularised in the saithnnstnndifflann4Aat.o_-hab..aan 
1971 and 1984. Their  prayer in this OR is for a 

direction to the reñdents to tia!ttthein as having 

been regularised from the dates of their &nitial engage-

merits  

The respondents refuted the claim of the applicants 

and stated that the applicants were initially engaged 

on a casual basis as there were no regular posts of 

Telephone Operators Grade II available. As and when 

such posts were sanctioned or became available, candi-

dates were considered for regularisation and were 

5bsorbed as per the extant instructions. The conten-

tion of the respondents is that thepe was no question 

of regularising them from the dates of their initial 

engagements as there were no regular posts available 

at that time. 

Learned counsel for the applicants has drawn our 

attention to the fact that similarly situated civil 

casual employees of the Navy approached the AP Hih 
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Court in Writ Appeal No.239/80 in which it was 

ordered that the service of the petitioner. therein 

may be regularised from the date of initial appoint- 

ment. Similarly situated. some other employees 	 -- 

approached the Tribunal in OA.79/90 wherein also an 

order was issued on 2;6-3-1991 dfiièting that the 

applicants therein would be deemed to be regularised 

from the dates of their initial engagenent. 	The 
4' 

applicants therein were Lower Division Clerks. 	In 

et another case (OA.2144/93 on the file of Ernakulam 

Bench of the Tribunal) wherein the applicants were 

also Telephone Operators Grade II, the Tribunal 

directed the respondents to verify whether the appli- 

cants therein were similarly situated as the 

applicants in OA.363/91 and if satisfied to Want the 

applicants the same benefits as were given to the 

applicants in OA.383/911. 	In comoliance with the said 
order, Headquarters, Southern Naval Command,issued 

order dated 12-5-1994 stating that the applicants 

(Telephone Operators Grade it)  would be given the 

benefits of the judgement in OA.383/91 and as suthh 

would be given regularisation from the dates of their 

initial engagqmsflt. 

5. 	Having heard the counsel for the parttissänd 

ha\jing perused material papers, we are satisfied that 

the applicants herein are similarly situated &ad as 

the applicants in OA.2144/93 and OA.383/911. There is 

no reason why the,applicants before us should not be 

given the same benefits as were extendeto the 

applicants in the aforesaid OAa. 
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6. 	Accordingly, this application is disposed of 

with a direction to the respondents to treat the 

appflcants as having been regularised from the dates 

of their initial engagements as casual Is) ephone 

Operators Grade II. Consequential monetary benefits 

will be calculated on a notional basis but arrears 

I acerusna will be admtqq' hic 4-,, 4-I.e. 
 

with effect from 1-4-1992 i.e. one year prior tlk<the. 	•: 

date of filing this OA. No order as to costs."> 

''(A.o. Gortt1i) 	 (iJ. Neeladz-i Rao.-':'. 
* 	Member (Admn) 	 Vice Chairmen 

Dated : Auguat 30, 94 
Dictated in the Open Court 

V/ 

Dy. aegistrar(judl) 

ak 
Cepy tag- 

Secretary. Defence, Union of India, 
New Delhi. 
Flag Officer, 	 astern Naval 
Command, Visakhapatnam-14. 
One cey to 
One copy to 
One copy to Lftrary,CAT,xyd. 
One spare. 
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Adnhtted and Interim directions 

Isstd; 
A11o'd. 

Disposed of with directions; 

Di 5 mis s d 

Djsmisse\ as wjthdr0wn 

Dismissed\or fauit 

Orderrd/fleje\ted 

No order as t'\co±ts 
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